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CENTRAL ADMINISTRAT IVE TRIBIN

PRINCIPAL BENCH:NzJ DELHI

ReAs NU, 39/94
in
0.A., No. 2635/93

i
New Deihi this 19th Day of Febm ary 1394

THE HON'BLC MR. J.P. SHARMA, McMBeR (3)
THE HUN'BLE MR. B.K. SINGH, MEMBER(A)

Shri H.S5. Yadav,

§/o Shri Sardar Singh Yadav, :
Trained Graduate Teacher (Maths), ;
Govt. Boys Senior Secondary Schol No. 3,
Bhola Nath Nagar, Shahdara, |
Delhi-110 0032, ses Petitioner

(By Advocate Shri B.S. Mainee)
Versus
Delhi Administration ;3 Through
1%« The Director of Education,
Delhi Administr:tion,

J1d Sccretariat Building,
Delhi=1140:0%4,

2. The Deputy Director of Education (East),

District Last,

Govt, Boys Senior Sec. School,
Rani Garden, Geeta Colony, 2
Delhi=-110032. &

3. Shri K.C. Gupta,
Vice Principal, :
Govt. Boys Senior Second apy School No. 3,
Bhola Nath Nagar,
shahdara,
Delhi=32. +ee Respondents

(By Advocate g None)
0 R O EHR

By Hon'ble Mr, J.P. Sharma, Member {J)

The applicant has sought the review of the order
dated 11.1.1994 by uhich his orioinal application
for quashing the arder dated 17.11.1993 issued by

the Deputy Director of Education whereby the apolicant

alonguith 10 other teachers ras been declared surplus

from the Institute uhere they w=re workina and ths

ll..2
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gnd the applicant was ordered to be posted to Gavern-

ment Comp {Model) Senior Secandary School, Gautam

Puri, Deihi.

v 3 The groundstaken in the revisgu are that at

v

that time the petitioner could not find the cuidelines
jesued by tre Director of Eduéaticn by the memo.

dated 3.6.1985. He has snclosed the ﬁuidelines as
annexure RII &5 the Review Petition. However, the
question of the applicant having been declared
surplus uwas an administrative matter within the
jurisdiction of the Principal of the Institution.

The guidelines are not mandatory in nature and have
only directory forces. Thus, the aforesaid document te
doesn’t in any uay-gzih the applicant and the re=asons
given in the order under review does hot call for

any reconsideration.

3. The next ground taken by the g titioner is
another notification dated 23.1?.1993 has bezen
discovered by the petitioner whersby some posts

| have been sanctioned in Govt. Boys Sr. Secondary
Schaol No. 3, Shahdara was mentioned for Boys Sr.
Secondary School, Ns. 3 Bhola Nath Naonar, Shahdara.
This notice was issued subsequent to the passino
of the impugned order dated 17.11.1993. Thus,

this doszs not give any help ta the applicant,

4o The naxt ground taken by thes review applicant

is that the case uas fi xed on 11.1.1994 anly on

interim relief. But since the interim relief and

; o e
the final relizf £3r the same and the partics

&gi-e#e-d
counsel

to advance arguments on merfts,

This document is processed by PDF Replacer Free version. If you want to remove this text, please upgrade to PDF Replacer Pro.

https://PDFReplacer.com




SE—
v

This document is processed by PDF Replacer Free version. If you yx;antjo remeve this text, please upgrade to PDF Replacer Pro.
https://PDFReplacer.com

taking final relief into consideration, the applicant
has been heard and finally disposed of . This ground

also has no forcs. -

5 The Review Application is totally devoid p.F

merit and is dismissed.
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i ) (J.P. Sharma)
- Singh \
(3embertﬂg : Member(3J)
-
*Mittal®
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